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BUSINESS OF THE HOUSE

The Minister of ParUameetary 
Aftairs and Communications (Dr. Run 
ftfckiuf Sincli): With your permis
sion, Sir, I rise to announce that ov
ernment Business in Lok Sabha, dur
ing the week commencing 19th June, 
JW7, will consist of:-

(1) Consideration of any item of 
overnment  Business car
ried over from today's Order 
Paper,

(2) Consideration and passing of 
the Unlawful Activities (Pre
vention) Bill, 1967.

(3) Consideration and passing of 
the   Companies  Tribunal 
(Abolition)  Bill,  1967 as 
passed by Rajya Sabha,

(4) Consideration of a motion for 
concurrence for reference f 
the Central Industrial Secu
rity Fore Bill, 196. to a 
Joint Committee

(5 Discussion and voting on De
mands tor rants under con
trol of the Ministry of De
fence
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Sfari S. S.  Kothari (Mandsaur): 
Some notices have been given in re
gard to one-hour discussions. Some 
time should be iound far them also.

Dr. Bam Subfaag Singh): That is 
being done.

Shri Kanwar Lai upta (Delhi 
Sadar); What have you decided about 
the DA Commission Report?  ou 
promised last week that  discussion 
will take place on that

Dr. Ram Sabhag Singh: Whatever I 
said on that day, I adhere to it. Tb« 
Deputy Prime Minister had said on 
that occasion that after consideration 
that matter might come up.

8hrj Kanwar Lai upta: How
long will you take

12.15 hn.

MATTER UNDER RULE 377

Language of the Repost of th* 
House and Parliamentary Papers

Shri S. Kandappan (Mettur): Sur,
the matter which I sought to raise 
yesterday and for which you have 
kindly permitted me to make a refer
ence today relates not to the transla
tion that is nought to be provided in- 
the House for all national language* 
but it relates to the records that are- 
maintained of our Parhamntary pro
ceedings. Now the procedure is that 
all that happens m the House is 
recorded in original and is kept in the 
custody of the Secretariat for refer
ence purposes as the authorised text 
of parliamentary proceedings. With 
regard to translated versionthey 
give it on requestthe original 
speeches delivered in English are 
translated into Hindi and the original 
Hindi speeches are translated int# 
English. The translated version con
tain* English as well «e Hindi with-


